IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERAEAD BENCH HYERABAD.

0.A.ND.1 ef 1995,

Betweean Dated: 5.4.19%95,

S.Sreenivasulu o 2pplicant
VS.

Unicn ef India respresent=d by:

1. ®Whe Secretary, Dﬁbantment of Pests, Governmanf of India,
New Delhi. ' '

2. The chisf Pest Master Genersl, A.P.Circle, Hyderabad.

- _ “t i ramian  Turnaesl.

4, The Superintendent ef Pest Offices, Hindupur.

sas Respend=nts

Sri. K.S.R.Anjaneyulu

Ceunse=l fer ths Applicant

—
4
. ceunsel fer the naspendants . Sri. v.Shimanna, Ad4l. CGEC.
™
e
_‘)
‘ CORAM:
4 Hen'ble Mr.'Aﬂv.Hariﬂasan, Judicial Member -
- St sk rra Mamlhar
e
, centd:...2/-
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0.A.No.1/95 Date of Order: 5.4.95

Y As per Hon'ble Shri A.V.Haridasan, Member (Judl.) X

The Applicant's father.Narasimbappa died at‘the
age of 48 years in the year 1984 while working as Mail
Overseer. Sri Narasimhappa was survived by his widow
one unmarried daughter and the applicant. The daughter

has since been married. As the applicant was & minor

on the date of death of his fathef) immediately on his
attaining the age of majoritg)his mother made a request for
compassionate appointment. In the representatioz}the indigent
circumstancé}of the family was narrated. The request of the
applicant's mother for for compassionate appointment for her
son was turned down by order dated 4.2.89. Dissatisfied

by the above order and also finding it difficult to pull
oq)the applicant's mother made further representations-@ne
such representation was made to the Minister also. It was
finding no response to thia then the applicant has filed this
application praying that the respondents may be directed

to appoint him in a suitable post taking into account

to which the family had been reduced on acéount of the death
of the bread winner. The total amount received by the
family on the death of the applicant's father by way of reti
benefits amounted to Rk.5748/- as D.C.R.G., %.179/- as G.P.F.
Rs.20486/- as G.I.C. besides this the family is in receipt"

of the minimum family pension of Rs,375/-« and the relief the

2. The respondents resist the claim of the appli?ént/’
on the ground the Circle Selection Committee which~consider
the case of the applicant)did not find that the ?amily is i
indigent circumsténces as the family now consis%ggonly the
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widow and a son)@nd thaE)with the family pensioqjthe

small family would be able to get on with out assistance,

3. We have heard learned counsel for both the parties.
We have also perused the pleadings andhseen the file which
lead to the rejection on the request of the applicant for
compassionate appointment. The scheme for grant of employment.
assistance on compassionate grounds was evolved with a view

to help the family df an employee dying in harness leaving

the family under wpiveme poverty, Here is a caSe where the

family is left with the minimum family pension and a megre
amouns,by way of terminal benefits, The terminal monetary
benefits must in the normal course have been consumed for

the marriage expenses of the daughter, It is the case of .
the applicant that the family 1s not possessed of any propert
The file also discloses that the family does not own any
property. & family pension of ps,375/- and its relief in
these days cannot be considered as sufficient for a family
of even twé to get on, Going through the file which lead to
the rejection of the claim of the applicant we are not satds
fied that the circumstanCes of the case, the fact that the
family is not possessed any property or even a residential
house had:not been taken into account, A comparitive study
of similar cases also had not been made, _Thereforé we are
of the cogsidered view that the competent authority had not
considered the case of the applicant for compassionate
appointmehgj Jhn the manner, in which it should have been
considered. Hence we fedl that it would be in theiinterest
of the justice to direct the respondents to have;é%§~¢§§e

of the applicant for compassionate appointment coﬂsideréd

taking into account all the relevant aspects in the light
' L

of what is stated above,
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In the-éééﬁi@, the Gd is disposed of at the

admission stage itself with a direction to the respondents

to have the case of the applicant considered in the proper

way in the light of what is stated above within a period

of 3 months and to consider the applicant for appointment

to a suitable poss)ih cas§/the competent authority holds

that the family deserves employment assistance on compassio-

nate

grounds, No order as to coSts,
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( Dictated in Open Court } - e

/é11:?43’
Deputy Registrar (Judl.)

Sccrstary,Departm~nt'af Pests, Gevernment ef India,
D=1lhi, '
Chief Pest Master General, A.P.Circle, Hyd.

pest Mastar Gen=ral, Seuthesrn Regien, Kurneel,

supesrintendent &f Pest Offices, Hindupur.

cepy te Sri. K.S.R.Anjan=yulu, advecite, CAT, Hyd.
cepy te Sri. V.Bhimanna, Addl. CGSC, CAT, Hyd.
cepy te Librery, CAT, Hyd.
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